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MR. SPEAKER : I am looking into it.
I am getting the information, I am not al-
lowing anything else on this. When the
information comes, I will tell you,

SHRI K. 8. CHAVDA (Patan) : Will it
come before the end of the session ?

MR. SPEAKER : Of course, it should
be before the session ends.

SHRI PILOO MODY : I had written
to you about & sort of milk which is full
of worms that is being supplicd by the Delhi
Milk Scheme. This bottle is not only full
of worms but there a sort of long tapeworm
also here. Something should be done about
this. You should draw the attention of the
relevant Ministry. The Delhi Milk Scheme
is supposed to be a scheme that ensures
hygienic milk supply to the population.

MR. SPEAKER : You can hand it over
to the Health Minister.

SHRI PILOO MODY : Who is in charge
of milk ?

MR. SPEAKER : Everybody is in charge
of milk. You can keep it on the Table,

SHRI PILOO MODY : 1 believe in
Lucknow there is no milk at all. There are
no worms there,

1158 hrs. .

[PAPERS LAID ON THE TABLE—Contd.
REVIEW AND ANNUAL REPORI OF HOUS-
ING AND URBAN DEVELODMENT CORPORA-

TION LTD., NEW DELHI, POR 1971-72

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI) : I beg to lay on the Table a
copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619-A of the Companies Act,
1956 - —

(i) Review by the Government on the
working of the Housing and Urban
Development Corporation Limited,
New Delhi, for the year 1971-72.

(i) Annual Report of the Housing and
Urban Development Corporation Li-
mited, New Dethi, for the year 1971-
72 along with the Audited accounts
and the comments of the Comptrol-
ler and Auditor-General thereon.
[Placed in Library. See MNo. LT-
5060/73]
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ANNUAL REFORT OF PUNJAB AGROINDUSTRIES
CORPORATION LTD., CHANDIGARH

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): I beg to
lay on the Table a copy of the Annual Re-
port (Hindi and English versions) of the
Punjab  Agro-Industries = Corporation
Limited, Chandigarh, for the year ended
31st May, 1971 along with the Audited
Accounts and the Comments of the
Comptroller and Auditor-General thereon,
under sub-section (1) of section 619-A of
the Companies Act, 1956, [Placed in
Library. See No. LT- 5061/73]

DELHI, MEFRUT AND BULANDSHAHR MILK AND
MILK PRODUCTS CONTROL ORDER, 1973 AND
NOTIFICATIONS UNDER ANDHRA PRADESH
PANCHAYAl SAMITHIS AND ZILLA PARISHAD

AcT, 1959

SHRI ANNASAHEB P. SHINDE :
On behalf of Prof, Sher Singh, [beg tolay
on the Table :—

(1) A copy of the Delhi, Meerut and Bu-
landshahr Milk and Milk Products
Control Order, 1973 (Hindi and Eng-
lish versions) Published in Notification
No. 8.0. 268 (E) in Gazette of India
dated the 5th May, 1973 under sub-
section (6) of section 3 of the Essential
Commodities Act, 1955. [Placed in
Library. See No. LT-5062(73].

(2) (8) A copy each of the following No-
tifications under sub-section (2) of
section 69 of the Andhra Pradesh
Panchayat Samithis and Zilla Parishads
Act, 1959 read with clause (c) (iii) of
the Proclamation dated the 18th
Januery 1973 Issued bythe President
in relaon to the State of Andhra
Pradesh : —

(i) G.O. Ms. No. 295 published in
Andhra Pradesh Gazette dated
the 20th July, 1972 making certain
amendment to the rules relating
to the competent authority to
appoint and transfer members
of different cadres of Statutory
Panchayat Samithis and Zilla
Pasishads, together with an’ex-
planatory note.

@) G:0. Ms. No. 296 published in

* Andhra Pradesh Gezetto deted

' the 20th Yoly, 1972 making certain
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amendment to the Andhra Pra-
desh Panchayat Samithis and Zilla
Parishads Ministerial Service rules
together with an explanatory
note.

(tii) G.0. Ms. No. 307 published in
Andhra Pradesh Gazette dated
the 13th July, 1972 making certain
amendment to the Rules relating
to the competent authority to
appoint and transfer members
of different cadres of statutory
Panchayat Samithis and Zilla
Parishads, together with an ex-
planatory note,

(iv) G.O. Ms. No. 309 published in
Andhra Pradesh Gazette dated
the 13th July, 1972 making certain
amendment to the rules relating
to selection of candidates for the
posts included in the Distrct
Cadre, together with an expla-
natory note.

(b) Four statements explaining reasons as
to why the above Notifications could
not be laid before the State Legisia-
ture,

(c) Four statements explaining the reasons
for not laying the Hindi versions of the
above Notifications, [Placed in Lib-
rary. See No. LT- 5063/73]

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : On a point of order. Why
this long delay in laying the papers on the
Table of the House ?

MR. SPEAKER : When there is a long
delay, for more than 15 days, it should be
accompanied by some explanation.

SHRI ANNASAHEB P, SHINDE - The
reasons have been laid down.

SHRI JYOTIRMOY BOSU : Not n all
cases,
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(Interruptions)

MR. SPEAKER : Please sit down. Mr.
Jyotirmoy Bosu had taken objection, n cer-
tain cases, to the delay and I allowed him.
Not other matters
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(Interruptions)

MR, SPEAKER : T am not permitting
anybody. Please sit down. If, by shout-
ing, anything can be made stronger 7 No.
Please sit down,

SHRI JYOTIRMOY BOSU - I have
raised the point—
MR. SPEAKER : Order, please.
(Interruptions)

MR.SPEAKER : [amgetting itenquired.
I am going to send it to him.

SHRIJYOTIRMOY BOSU : What is the
explanation,

MR. SPEAKER : He has given the
explanation.

SHRIJYOTIRMOY BOSU : Heis flout-
ing.

MR. SPEAKER : No,no, He has given
the explanation. They have been gived to
the office. They will all be sent to you.

SHRI JYOTIRMOY BOSU : Thask you,
Sir. :



